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& CENTRAL ADMINISTRATIVE TRIBUNAL

BANGALORE BENCH
BRI R R

Commercial Complex(BDA)
Indiranagar
Bangalore - 560 038

Datfed H 22 APR1988

APPLICATION NO 108 /88(F)

W.p., NO. /

Agglicant ~ Respondent

Shri H.C. Krishnappa V/s The Deputy Collector (P&E), Central Exciss
To : & Custome, Bangalors & another

1. Shri H.C. Krishnappe
No. 301, Ist Cross
Cembridge Layout
Ulsoor IR
Bangalore - 560 008

2, Or M.S. Nagarsja
Advocate . .
35 (Above Hotel Swagath) C s - STl
_ Ist Mein, Gendhinagar ' ’
Bangalore - 560 009 .

. 3. The Dsputy Collector (P&E)
Central Excise & Customs
Central Revenue Building
Guesns Road
Bangalore - 560 001

4, The Collector of Central Excise & Customs
Central Revenue Building
Queens Road
Bangalore - 560 001

S Shri M. Vssudevea Rao
Central Govt, Stng Counsel
High Court Building
Bangaslors - 560 001

Subject”: SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclosed herewith the copy of 'URDER/‘WMWW
passed by this Tribunal in the above said application on 20-4-88
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_Encl s As above




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH BANGALRE

DATED THIS THE 20th DAY OF APRIL 1988

Coram : Hon'ble Justice Sri K.S. Puttaswamy, Vice Chazirman
Hon'ble Sri P.Srinivasan, Member (A)

APPLICATION No., 108/88

Sri H.C. Krishnappa
No.301, I Cross, Cambridge Lay Out
Ulsoor, Bangalore 560008 - Applicant

(Dr. M.S. Nagaraja, Advoczte)

1. The Deputy Collector (P&F) g Central Revenue
Central Excise & Customs, Building, Queens Road
Bangalore 560001

2. The Collector of Central Excise
& Customs - Respondents

(Sri M.v. Rao, R.C.G.S5.C.)

This application came up for hearing before
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'*faflnlstratlve Trlbunals Act, 1985 (Act), the. appllcant;
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=
has challenged Order No. I1/26/75/87-R:3 dated 7.12.1987

(Annexure A=4) of the Collector of Central Excise, Bangalore
(Rppellate Authority) and Order No..II/1D-A/2/86.A-3 dated
29.9.1986 (Annexure A-1) of the Deputy Collector (P4E),

of Central Excise & Customs (Disciplinafy Authority). L
The facts and questions that arise for determination in

this case are similar to thase of P.K. SHIVANAND v

COLLECTOR OF CENTRAL ExCISt, BANGALORE 1987(3) ATC 854,

For the very reasons stated in Shivanand's case, we
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| make the following orders end direction% :
(1) We quash orders No. II/26/75-87?-A.3 dated
; 7.12.1987 ( Annexure A-4) of the Collector
‘ of Centrel Excise, Bangalore and No. 11/10-A/2/86.A=3
dated 29.9.1986 (Annexure A-1)§of'the Deputy
Collector(P & E), of Central ErClSB & Customs,
l Bangalors. ' i
(2) We declare that the impugned o}der made by thelxbdﬁ
.Collector was a provisional one in which he had

| | given notice of the reasons on. which he proposed

to disagree with the I0, and h%ld the appliCant.

guilty of the charge levelled %gainst him and

that it was opeﬁ to the applicant to file his

written representation and objections to the

same before theJCollector uithgn one month from
‘ this day. |
‘ We direct.ﬁhgjgz?§ector to consider the written
representations, if any, to beéfiled by the
applicant within the time permktted aé he may

find it convenient thereafter bnd then decide the

matter afresh. But, in so doing, he shall not

awam a higher penalty than the:one He had awarded
in thse impugped order against khe applicant.

| Application is disposed of in the %boVe terms, But

; in the circumstances of the cese, we direct the»parties

to bear their own costs.
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